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O R D E R 

 

05.12.2018: Learned counsel for the Appellant submits that since the 

matter has been settled with the Respondent (Corporate Debtor), he has 

instructions not to press the instant appeal. The appeal is accordingly dismissed 

as withdrawn but without providing any liberty to the Appellant to assail the 

same very impugned order before this Appellant Tribunal.  

 

 
 

 
 

          [Justice Bansi Lal Bhat]

     Member (Judicial) 

am/uk 

  


